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in this country, about the employ-
ment of women in the working force
of this country, who are engaged in
the development of the countfy, and
these problems should be taken into
eongideration and suitable legislation
40 compel the management to employ
women in traditional sectors like tex-
tiles, jute, chemicals, pharmaceuti~
cals and other industries should be
taken into account. Some legislation
should bet passed that certain percent-
age of women must Ye employed in
the labour force of this country. I
request that the Minister of Parlis-
mentary Affairs and Labour Minister
should take note of this point and
that = discussion on thig should be
arranged to be held next week.

MR. SPEAKER: 1 am really sur-
prised; what was in my mind, you
have conveyed it!

SHR! K. RAGHU RAMAIAH- Shri
‘Madhu Limaya suggested certain mat-
ters for discussion. Government's
views on them are already known to
the Hous¢ and 1 have alreadv ind;:-
cated them to the House. Regarding
other matters I shall communicate
{nem to the Minister’s concerned

MR. SPEAKER: I will now put
motion; this is about the Business of
the House. The question is:

“That this House regolves that the
House do sit during the lunch hour
also with effect from Monday, the
10th March, 1975 till the pessage
of the Finance Bill, 1075.”

The motiorn was adopted.

1243 hrs.
RE. PERSONAL EXPLANATION
BY MEMBER

MR. SPEAXER; Shri Syed Ahmed
Aga.

oft wre fagr®t wradedy (wenfera):
werw o Uy tw wrrear W AT 4 0
77 off WA T WY A PR
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[ ¥ fay g @ & 1 ag fraw 357
¥ weriT fear o @ 81 faaw faegw
mqez ¢ fr ogw ¥ HYE O w1 A
Y N A framrrr i a e a
Fr¥ 7% 3w e &

wqeqs APy, W17 F7 avw g fw
I fam o o s g e FRhiT S frafy
F AR T A @ ¥ A I far o
6 WY ¥ A 99 WA FT I
faqr | sAw & W oSEE wdw
AT fF 6 wrd w1 wEwa gnfsy w7y
¥far o A T @ &1 &
S9 ¥ AT F1 IZT FU AEATE ¢

On the 6th March there is going
to be march on Parliament is it not
a matter for concern? Shyam babu
was saying that half a million would
march. How much money does 1t
need? Where does that money come
from?

7T fer g FTER O wE

“Who is going to pay for halt a
million people to come and stay im
Delhi and march on Parliament? The
money is coming from the United
States the proof of which is that only
a few days ago, a cheque was receiv-
e‘d‘l'

fov & 7 39 %) zee= fam

“His own party had beegn organis-
ing a rally Tn Delbi. Does he mean to
say that the money came from the
Soviet Union?

fore o wymr & WY

“Shri S. A, Aga: What about the
cheque that came for Mr. J. P.?7 It
was a foreign cheque. Where has
it come from?"”

Nq T9 F A WY FAAEy 3 QY
Sz w grad ol der gl fa
79T { W YT SAT AT ) EHIY
forar ATy oft 3 oy o wrig sy e o
ag AT warar g} AT wifgd W
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1 fay & 79 AegQ N mwiE ax
#'g FT amafooms @ 27 6 wre
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Fufafrfa agr s B gu &, s aT ag
w9 @A f& oag wwémy ¥ g
A1 FT 39 fady gava #7 qrEtEA #57
® & 78 | g qmwhE ® T9d
g &7 fe wwm @R & wer e g
frft rmar s xR} ¢ 1 B
AT FT A7 A Fwoa | fee I9w
wy fr Sdar wrEed ¥ ag @ W@
| R wegy wEEE, 5T 6 W
qTE R A AT A1 TH R A ¥, W09 qg
ga 9 o o wge w9wT Ay arey
yaa g sy A F 1 60R
T OA®F AT q@T q 99 |
Afs foeT oy J Wt T 9T AW A
fam wifs qur ae w27 § W9E @

W ag 7@ e 9 5w oARe
HYAT WIS J9G o |

o ww A fw (FETE)
IgH g frar

it wew fagrdt avday © T wrw
T W WTER F IAIT AT 47 ToreT
¥R & Wit T ag 3 A e ¥
o) WOy qrar IW & T F | ffew

W AT XA, RO AT S AT
g v fvktew § e v Wit & mvg
& fadr oY e WY qafr 3w 43

WOTR R 1 T & T S
FET A VAR FT LT Y g e
AW F7 Ag A " wwd § B oow i
& @ war )

st ey A fg @ T wEA R
ara Iq & Ay el =iy

MR SPEAKER He cannot bnng
a debatable matter.

AN sfcfae wwar Sy Redz a7
T ATy I & F avom wv faavy
It 15 a debatable matter, It should be
deducted ¥ I F AR T BT
FraamETay 1 Wy AW ¥y
foar 7z o w8 3 1 T N g fean,
I Y g forar

ot s o foer @9 3 WA

vy wga : TH A @) feddfam
T 4g AEY FET ATAM |

PROF. MADHU DANDAVATE
(Rajapur)- What are you doing about
my notice of privilege? He as talked
about all parties who have partici-
pated in the debate. I brought a
motion on the same subject-matter
May @ wish to point out here that
myself and Shri Ata} Bthari Vajpayee
had brought a privilege motion on
thig particular fssue* I want to know
what is going to happen to that. In
what particular form are you going
to allow us to raise it?

p——— R R R
o

w¢ &, 0% @ Ty we & e X

el LK
AMNANDAN, JG§HRA

Sir, mmionh " ’
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SHRI NARSING NARAIN AN~
DEY: He cannot state in this way.
Mr Aga 1s going t0 make a parsonal

explanation. How can he presume
all this?

SHRI SHYAMNANDAN MISHRA-
Sir, thiy personal explamstion come,
in a particular context. where my
name ig also mentioned. [t was the
pleasure of hon. Mr Aga to i1dfer to
my name. Now, the personal expla-
nation that he is trying to make
might be in his favour But, at the
same time, it might imply a 1eflection
on what 1 have said. So, 1p its verv
conception and origin, this persona}
explanation is a debatable matter.
Unless both sides are given the op-
portumty to explain things, the per-
sonal explanation ab mmitio would be
debatable and it would not be ver-

AR AERT : W EHR A A ¢t
g A% I9 ® T A ¢ 5 edam
T g1, A1 a8 T 8

it W e faw ;oW R e
FU H W, AT AG & | T e

e A &) ®Y A aed § fr A
a-freTa gz 7Y §

missible. ot oy famd ;T G o A arfve
wEaR WA ¢ WTEY, W, 6 TR

wr R &7 weaw W S g A
vy ferd () A EEw 2, IO T O & orgAEY T

¥ carger wre wET Az § fv owedin
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wferE eefTr 2 @ 8 & IREE
s gy A wMT I T E W
YT T AT TE W

"What gbout that cheque which
came for Mr, J P? It was a foreign
cheque., Where has ;t come from?”

weaw wEEg, § Faw ag At

et § & wo safar wwT ¥
&% %1 AT, I T I W IF T/ A
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SHRI B. V. NAIK (Kanara): Mr.
Speaker, Sir, I am making a point of
Jorder. I do not think rest of the
Members are more equal. In the
~course of your direction, you have
said that unlike Rule 199.... (Inter-
ruptions).

eI WENW ¢ QY W AT
01 H97 &%, A AT & T E |

SHRI B. V. NAIK: I am raising a
point of order. I crave your indulg-
ence. If you think that I am raising
a frivolous point, you may not up-
hold it. When a Minister makes a
.gtatement undew rule 199 on his resig-
nation, he is expected to submit a
statement to yvou. But either under
-your directions or under rule 357,
particularly when he has come here
as an hon, Member, he is not suppos-
ed to submit a copy of his personal
.explanation, unless you ask him to
«do the contrary.

MR. SPEAKER: What do you want?
He should not submit it to me?

SHRI B. V. NAIK: He aeed not.

W W ¢ fRo W, WH ¥
g2y w7 fam f& gwro qar T
3 91, A FI7 IS § qqGAA TR

HATA &7 # )

SHR] SYED AHMED AGA (Bara-
mulla): I have only to make one
submission. There i8 so much noise
here and nobody knows what I have
.to say. If you ask me not to make
my statement, I say: all right.

avaw RENY : gEY AT oY
F o o o werew faw & e
W wd A N w6 oo W qar
O A 91, AV AT T §
3T IEW@ |

SHRI SYED AHMMED AGA: [ am
also saying the same thing. Please
listen to me. ‘I said the other day

also; if Mr. Shyamnandan Babu had
istened to what I had to say, perhaps
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all these thifngs need not Haye hap-
pened. 1 Tee]l that a Mumber can be
gagged and not allowed to sAY any-
thing. I carry this impression for
all times to come. Now, when you
have ordered that I need not make
any personal explanation, because
they had withdrawn it, I shall keep
quiet. I am a very quiet person. Do
not misunderstand me. Nobody s
able to hear what is happening and
you go on saying whatever you like.

ot wew fagr® ARt : sy
S, W ZE WA 95T § 1 0 gEw
9% ¥y 3 qew ford e
g

o gew @ wEEw  (EAT)
gy WEIRY, 3 qTOw &Y o o &
A} F & A g A, v A
T faer Y ot 1 & 347 qey aw
@ g @ A fom s & ow &
g gam figr sl SR @a 9%
TTUT ST W1 29w faandy o 9w §
w1 &, I ¥ swiwd ) 33 § A 7g Ty
ar 5 g vt oo &1 gt
% o o=t & anfom qar g 0 ow fa
W& e aT 5 (@g da araf Tam
e wg foay |« & 9 ¥ wrew wE
% 91w 3R amu 2, ¥ A
AT L. (v

st wew fagrdt arwddt ;- wedi
wofer &1 A%r ag ¥ fr off s
o094 qri A &

a3 hrs.

SHR] SYED AHMED AGA: Please
allow me to speak. I can speak
louder, but not in noise,

I have nothing to withdraw he-
cause that was not my statement. I
quoted s newspaper, and perhaps
the newspaper has to withdsaw it
(Interruptions), ’
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SHRI NARBING NARAIN PAN-
DEY: Pléase allow him to read the
newspdper.

PROF. MADHU DANDAVATL:
He did not refer to any newspaper
that day.

ot wAwe fewr 0 (TREER)

T WY 9g g g vy # fr o
¥ A g9 w1 wen 4w
HL 1T GEA A€ F9FT TH GATAHS
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&t TR wgm wi® (e ¢
qg I AT WART A AT WOE
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9T wRE 9THA FE W7 g fow qw -
AT ¥ S gEg Aee] M s
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=t wew fgrd ;ayd ;. 3w fom
o o mrio #T garAT TIEMW TA
faar w1 )

MR. SPEAKER: My ruling wus
very clear and it is bastd on the past
rulings and precedents. The memberg
should not base their motions purely
.on allegations conlained in  certaln
newspap.rs. If they want to muke
certain allegations against anybody,
besides the news in the newspapers
or in any news agency, they should
also satisfy themsellves on their own
about it and verify it, whether it is
well-founded and correct or not. We
have been following this practice that
when a member makes allegations
which are contained either in a news-
paper or from any other source, that
member takes up the responsibility
for their correctness.

THE MINISTER OF DEFENCE
(SHRT SWARAN SINGH): We from
this side fully agree with what has
been said bY The hon. Speaker. !
-also happened to be present here that
day. I do not think that Aga Saheb

himself supparted 'whag wis. i

ed in the newspaper, So; onty
point i3, he need not have- “referred
to that newspaper because 1 do not
remember that he ' ever axid ihat he
is himself subscribing to that ullega-
tion. You can see the record. I have
not read the record, hut'I was pre-
sent. But in view of what you have
said and what Aga Saheb has said,
in future we will make sure that no
refuarence is made to @ newspaper
report unless the member hag satis«
fled himself about its correctness.

SHRI SYED AHMED AGA: I did
not quote the name of newspaper
because the news item had mentioned
it as a statement by the Chief Whip
of the Orissa Assembly made in the
Assembly itself Therefore, 1 thought
that it must be a reliable document.
Now you have said that we must
ignore all the news in all the news-
papers, completel§, altogether
(Interruplions).

SHRI ATAL BIHARI VAJPAYEE:
He may or may not ignore for the
future. But, what about this state-
ment? (Interruptions). Either he
should withdraw the allegation or
prove the allegation. 1 have given a
privilege motion. Let it by rcferred
to the Committee of Privileges
(Interruptions).

SHRI SAMAR GUHA  (Contsi):
Either he should withdraw those alle-
gations, or they should be expunged.

PROF. MADHU DANDAVATE:
Sir, we want the matter to “e closed

MR. SPEAKER: Mr. Aga, I have
put you a very concrete uestion.
which should dispose of this matter.
It is all right that you gquoted from
the newspaper.

SHRI SHYAMNANDAN MISHRA:
He did not quote the newspaper.

MR. SPEAKER; You have made
a reference to the newspaper repor_tr
Now, if you do not own responsi-
bility for the correctness of that news
then 1 advisd you to withdraw what
you have stated.
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SHHT SYRD AHMED AGA: 1 am
nobody to mdké such charges. I
quoted the statement made by the
Chief Whip of the Orissa Assembly.
How can 1 say whether it is correct
or not?

MR. SPEAXER: If you cannot
substantiate it, then you better with-
draw it,

SHRI NARSINGH NARAIN PAN-
DEY: Sir, I wish to reise a point of
order., You are unnecessarily pres-
surising a member to withdraw sume
remarks (interruptions) even
though they are not his remarks but
only quotations from 'a newspaper.
‘What you arg saying amounts to this
that no member of this House should
quote any newspaper ... (Interrup-
tions). In that case, you give a clear
ruling that no newspaper report
should be quoted. (interruptions;.

MR. SPEAKER: ] want to know
{rom the opposition what they want
the Member to withdraw.

SHRI NARSINGH NARAIN PAN-
DEY: The member takes responsibi-
ity for the newspaper report. He
has qucted a newspaper report I
‘want a lear ruling from vou whe-
ther the PTI report is going to be
withdrawn?

MR. SPEAKER: Now the cuestion
comes to this. Has he came out
with an allegation based on the news-
paper report or not? When he quoted
the newspap®F report, which contain-
ed the allegations mentioned in the
Orissa Assembly, he did not quote
that just for fun. After all, it con-
veyed something. If he had not sub-
seribed to that allegation, he would
not have read it. If his source of
information is only the newspapwr
report, then he can say “I withdraw
that allegation”. On the other hand,
it he is sure of his fact, it he finds
there jy gome hosls for the allegation
on the basis of his own verification,
then he ean say 1 take responsibi-
lity for this ellegation”.

PHALGUNA 16, 1695 (SAKA)
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PANDIT D. N. TIWARY (Gopal-
ganj): One thing moré. He says
that this allegation was made by the
Chief Whip, in the Orissa Assembly.
Supposci a Minister makes a state~

ment, we quote him. Every day it
is done.

SHRI SYED AHMED AGA: I think
everybody will be satisfied that I have
only referred to that report I have
no locus standi to withdraw the
observation made by the Chief Whip
of the Orissa Assembly in the T.egis-
lature.

PROF. MADHU DANDAVATE:
On a point of order, Sir.

My point of order is, if you ch~ck
the proceedings of the Lok Sabha,
you will find thai he did not make
a refurence to any newspaper at all.
Probably, 1t was in his mind to read
1t from the newspaper, to quote from
the newspaper. But the proceedings
show that he did not quote from any
newspaper

MR. SPEAKER: At a later stage,
he said that he did not say it on
his own He said that he read out
from the newspaper.

sit wow gt ol :  waw
g an v gud s Feay A T
fFagaumr T F 4 1 IW
feg off ®¥oag 7 S F@ g7 fF @
7% & 77 W@ £ | wEAT A A7 97;w
L

T FF WEAL N IZ G SY
srr fF 39 @3a w7 $1 dvav faEw
T G/ & AV P A7 @AT AR T
w1 8% {ig? a1 W aaT ¥ 4y @
g FTAa fF nrg oY wrow A v
¥ Jg8 wmfza N fog ?

MR SPEAKER: Then, I will have
to fturther elucidate the ruling. In
future, if anybody read frem the
ngwspaper any allegation, it will not
be accepted, nor the Speaker's deci-
sion given on it, nor any progress
will be made in the proceedings, un-
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{Mr. Speaker]

less the Member says on the spot,
that he takes up the responsibility.

Now, Mr. Aga, let me know what
is your position.

SHRI SYED AHMED AGA: It is a
very simple point. I do not dispute
their views. I do not say what Mr.
Vajpayee has said is right or wrong.
I only say that I, Syed Ahmed Aga,
am not authorised to withdraw....
(Interruptions). They do not allow
me to complete a full sentence. That
is the whole trouble. I am a man
from the hills. I am a very small
man, a very insignificant man Don't
give me an impression that I cannot
speak in the House where sentor
Members like Mr. Shyamnandan
Mishra and Mr. Atal Biharn Vajpayee
are watching and sitting. Don't let
me feel that a man like me has no
authority and no right to speak 1
the House. This should not be the
position.

The point is very simple. 1 have
not verified this news. Why should
I have verified it? When ] read that
it was PTI news, 1 did not think of
verifying it. It is true I said this.
You drew conclusion out ¢f it because
1 said something. Now you say that
we should not rely on this. All
right; I will not rely on this. T only
want to say that I am nobody to
withdraw this. I will read it out if
you will perm:t me, (Interruptions).

PROF. MADHU DANDAVATE:
Have you any directive not to with-
draw?

SHR] P. K. DEO (Kalahendi): He
has to withdraw his statement, (Inter-
Tuptions).

SHRI SYED AHMED AGA: I have
not verified the statement.

SHRI SHYAMNANDAN MISHRA:
Then, you withdraw it.

SHR] SYED AHMED AGA: 1 am
nobody. Who am I to withdraw? 1
say, I have not verified it. I read
it and I drew conclusions from it.
Now I have noted for the future,
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SHRI P. K. DEO; The Speaker has
directed you to withdraw.

SHR] SYED AHMED AGA: Fow
can I withdraw? I am nobody.

ot s faw ;AT 9mme ww
wIRE & | WG gEew ¥W OWTO9
*1HT T T w Y, W Iw #) fawgy
Wt 7 FTW 1 Ag Faa g i faagr
FR I § 1 grar g | e feafa
7wy AT & 5 ww g9 & wravr
& 39 gw w39 faw & wrgand &
T FS FT GHAY |

SHRI SYED AHMED AGA: T have
not verified this statement. I 1ead in
the paper. 1 cannot take the res-
ponsibility for what appeared in the
paper. If they want anvbody to
withdraw, let them go to the 1TL
(Interruptions).

SHRI SHYAMNANDAN MISHRA:
Sir, please refer this matter to the
Privileges Committee.

ot wew fagrdt @t s
aiT A R AR aF 2
& T ArAd ¥ fyfassr w88 & o
W faar Wy -

MR. SPEAKER: Either I wil] delete
this from the proceedings if you say
that you do not take the responsih-
lity for it....

SHRI SYED AHMED AGA: I am
sorry. Is it alright?

SHRI SHYAMNANDAN MISHRA.
Has he withdrawn?

MR. SPEAKER; shri
Pratap Singh.

SHR] P. K. DEO (Kalahandi) rose
(Interruptions).

AN HON. MEMBER: If ne has not
withdrawn it, kindly expunge it.

MR, SPEAKER: He hag withdrawn
that, Nothing beyond that. He has
already said it. He does not take
any responsibility. He withdraws it

Vishwanath
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1 am sorry. 1 have consulted. He
has rot withdrawn, He said that he
was only sorry for it.

Mr. Agha, you have said that you
are mot taking the responsibility for
this. That is No. 1.

No. 2—you said that you were
sorry for fit.

In that case, the relevant part will
be deleted.

SHRI ATAL BIHARI VAJPAYEE:
It has already gone in cold print
‘What is the use of his saying now
that he is withdrawing it?....(Inter-
ruptions).

MR. SPEAKER: As has been point-
ed out, it will be deemed to have
been withdrawn, I will put it that
way.

Now, I am going to the next item—
Motion for Election to Committee,

SHRI S. M. BANERJEE (Kanpur):
Kindly hear me for a minute.

I have a doubt and I seek Yyour
guidance. You have given a ruling
about the press release and a state-
ment. made in this House. Now, in
accordance with your ruling, it will
be impossible for us to quote any
news in the House....

SHRI SHYAMNANDAN MISHRA:
Allegations.

MR. SPRAKER: News which con-
tain allegations.

SHRI S. M. BANERJEE: I want a
ruling from you. To-day, in the
Press many news appear. The ques-
tion is: suppose I want to base my
cal{ attention or a short notice ques-
tion on the various kinds of informa-
tion, allegations, etc. made against
the government or its Ministers, it
will be difficult for us to table a call
attention notics What is the ruling
you are giving?
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MR. SPEAKER: This is about alle-
gations. That is very clear. Allega-
tions are allegations. You cannot
add or deduct from them.

As for other matters, it i3 always
upto the Speaker. There may be ins-
tances of some negligence on the part
of the Government which should be
prevented and a number of things

arise. It should not be stretched too
far.

Now, Mr. Vishwanath Pratap Singh.

13.27 hrs.

ELECTION TO COMMITTEE
TeEA BOARD

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI

VISHWANATH PRATAP SINGH): 1
move;

“That in pursuance of sub-scic-
tion (3)(f) of Section 4 of the
Tea Act, 1953, read with rule 4(1)
(b) of the Tea Rules, 1854, the
members of this House do proceed
to elect, in such manner as the
Speaker may direct, two members
from among themselves to gerve as
members of the Tga Board, subject
to the other provisions of the said
Act and the Rules made there-
under.”

MR SPEAKER: The question js:

“That in pursuance of sub-sce-
tion (3)(f) of Section ¢ of the
Tea Act, 1953, read with rule 4(1)
(b) of the Tea Rules, 1954, the
members of this House do procecd
to elect, in such manner as the
Speaker may direct, two members
from among themselves to serve as
members of the Tem Board, subject
to the other provisions of the said
Act and the Rules made thereunder.”

The motion was adopted.

—



